X

IN_THE CENTRAL ADMINISTRATIVE TRIBUNAL

. ERNAKULAM
| 0.A. No. 508 199 1
, o | XKOAXXNOX
‘ DATE OF DECISION _10.4,1991
P.Sreshari . _ Applicant (s)
EIL..ES__Bamanathan : " Advocate for the Applicant (s)
Versus . )
The Pgstmaster Genaral, Respondent (s)
Northern Raglon Calicut & 2 others
Nr,K,A .Cherian, ACGSC( B. 1&2,)_ Advocate for the Respondent (s)
CORAM:
- The Hon'ble Mr. - S .P.lMuker ji - Vice Chairman
» _ and
The Hon'ble Mr. A .V,Haridasan - Judicial Member
1. Whether Reporters of local papers may be allowed to see the Judgement ?)‘u,
2. To be referred to the Reporter or not? (R :
3. Whether their LOI’dShIpS wish to see the fair copy of the Judgement? W
4. To be circulated to all Benches of the Tribunal ? o

JUDGEMENT
(Mr.SP Muker ji, Vice Chairﬁan)
) e havé heara the learned counsel for the.partias.

The learned counsel fof the respondents states that
) - since the applicant is admittedly working only as a substi-
tute, h; has-no-claiﬁ to the post af‘EDBPM, Chingapuéam.
VThe learned counsel fog the gpp%icant states that)the ED
Rgen¥ uhé is an under transfer to replace him is not
quaiifiea fmr_ﬁhe post. The applicant being only a substi-
tute nominee of the regulér'incumbant has no claim to
continue in the post. In the face of tﬁa administrative
dacision to post a regular ED Agent in his placse on iransfer,
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the applicant has got no locus standi to question the
validityvof the appointment madse. In the cirCumstancas.ﬁﬁ

' : Yo
*2 see no forca in the application and the same is

dismissed under Section 19(3) of the Administrative

Tribunais Act.
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(A.V.HARIDASAN) V (S.P.MUKERIL)

JUDICIAL MEMBER : - VICE CHAIRMAN

10.4.1991



